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ORDER DATED 5-1-2001.

Petitioner present in person, NO representatio
from the side 0f the Respondents as layers have
abstrained from cCourt work.M,A.No,10/2001 has beén‘
signed by leamed ASC(Central) Mr.S.B,Jena filed in
the Registry and we have perused the same.It has been
mentioned in the MA and this has also been admitted
by the applicant in course of his suomission today
that the name of applicant was included in the list
of cangdidates placed oefore the sCreening committee
and his case was considered for promotion to IFs.

Applicant submits that he does not want to pursue this

OA.In viev of this the OA is ciisﬁsed of as not peing
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Member (Judicial)




